ACT No. IX or 1947.
[Pagsrn Y TER INDlax LEGISLenuns)
_‘.(Reoeii’md the assent of ths-G‘c:uémonj Gencral on the 11th March, 1047.) “ .

An Actto provide for the completion of recovery of the
' temporaly excige duty on. sugar. o ;

~ HEREAS the duty of exaise on sugar levied by the Sagar
- ¥ (Temporary Excise Duty) Ordinance, 1948, oannot be . xXv of 1848
ity recovered before the expiry of the said Ordinance ; : - !

AND WHEREAS it i8 expedient to make provision for the com. ;
stion of the recovery of the said duty, and for a certain incidental ;
tter ; : ‘ %

Tt is hereby enaeted as follows:~— :

1. (1) This Act may be called the Sugar (Temporary Hxeige Short tite ,
ty) Act, 1847, - ’ . , and extant,
i

(2) It extends to the whole of British India.

2. The expiry in due course of the Sugar (Temporary Continuance of
Wxcise Duty) Ordinance, 1046, shall not affect the liability provisions for re.
o pay the duty levied thereby or the liability to any penalty or f&‘;".ﬂ“fs eX0I30
punishment incurred thersunder, and for the purposes of com- Xx’i'foof fbgf:{‘
pleting and enforcing the recovery of the said duty and penalties,
all the provisions of the said Ordinance shall, on its expiry, continue
to have effect as if they were enacted in this Act.

8. Without prejudice to the provisions of section 64A of the Bffect of levy of
Tndian Sale of Goods Act, 1930, where in any contract for the sale 4oty on cortain
of any sugar on which a duty of excise was Jevied by the Sugar [jyne 1030
Temporary Exoise Duty) Ordinanve, 1046, the seller was pre- Xxv of 1046,
vented by the operation of any law then in force from adding to or

including in the contract price an amount equivalent to the duty

payeble on the sugar, he shall, provided that he has paid the said

duty or that there was included in the price which he bimself paid for

the sugar an amount equivalent as aforesaid, be entitled to be paid

mph amount-hy the buyer and to sue for and recover such amount. -

Price anna 1 or 1id.

-
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